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CLARIFICATIONS ON STATEMENT
BY MINISTER

Situation caused by Drought in Orissa

SHRI SANATAN BISI (Orrisa): Mr.
Vice-Chairman, Sir, this is a very serious
matter., We have, in fact, demanded that
we should have a  short-duration
discussion on this matter. But it has not
been had. I can only request that on the
statement given by Shri Chaturanan
Mishra, we may be given some more
time. Whatever I speak will be to the
point. I will only seck clarifications from
the hon. Minister.

First of all, I thank the hon. Prime
Minister as well as the hon. Agriculture
Minsiter. Both of them have visited our
State in time. They have seen the
drought-affected areas. Shri Chaturanan
Mishraji had a Press Conference. He had
gone to Bolangir. He had held
discussions with the Collector, with the
Government officials and with the
political people. I will only seek
clarifications on that account.

So far as the statement is concerned, it
is very welcome. In his statement, he has
clearly stated, I assure the state
Government that all possible assistance
will be provided to the State to tackle the
situation”. QOur Prime Minister has
already stated that there shall be no
difficulties for the purpose of releasing
the fund. So far as the white paper on
the drought situation is concerned, in the
white paper, the Government of Orissa
has clearly stated that there was scantier
rainfall. It was known quite earlier. It
was also discussed in the Assembly. it
was stated that there was ‘gaza marudi’ in
the months of June and July. There was
scantier rainfall. It was mentioned in the
white paper. It was known much earlier
in the months of June and July that there
would be a drought in the State.

‘Secondly, as per the report of the
Minister of Welfare, the undivided
district consisting of the three districts of
Kalahandi, Bolangir and Koraput has
been identified as a ‘starvation-death
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pocket’. In such a situation, it is the duty
of the State Government to have a very

~ good public distribution system, a very

good drinking water system, self-
employment programmes and ecssential
medicines. After ali these things, I
have given a memorandum to our hon.
Prime Minister on 7.9.1996 stating that
there is a drought, that there are starva-
tion deaths and that the nationa! social
welfare schemes have not been im-
plemented. After that, our hon. Minister
of Agriculture, myself and Shri Srikant
Jena and Shri Bhakta Das visited the
State of Orissa.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Are
you putting questions or are you supple-
menting the statement? (Interruptions). 1
am sorry. As you know, the time avail-
able is very short. You must put pointed
questions. There are 11 persons to seek
clarifications.

SHRI SANATAN BISI: Sir, unless
and until 1 give the back ground....

THE  VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): No.
Bisiji, you are a very experienced and old
legislator. The background has been gi-
ven by the hon. Minister.

SHRI RAM DEO BHANDARI: Sir,
he is from Orissa.

THE  VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): I
know.

SHRI SANATAN BISI: Our Agricul-
ture Minister, in a Press Conference in
Orissa, has clearly stated that it is a
national calamity. He has stated that
there are starvation deaths. After that
statement, the State Government coun-
tered it by stating that there was no
starvation death. So, in such a situation,
what should be the response of the Cent-
ral Government? This matter was discus-
sed in Lok Sabha. In the discussion that
took place in Lok Sabha, the hon. Prime
Minister, while replying to the debate,

stated on 29th November, 1996 that the o
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money is available, but the people arc
going out in search of jobs, what does it
show? It shows that these money are
being spent in some other area.

I would like to make another point.
Rs. 600 crores were available with the
State Government. (Interruptions)

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
see, a large number of people want to
speak on this issue.

SHRI SANATAN BISI: Sir, 1 won't
take more than two minutes. When Rs.
600 crores were available with the State
Government for this programme, why
couldn’t the State Government utilise the
same? The utilisation of funds has been
poor for lack of a suitable administrative
action on the part of the State Govern-
mcnt. In view of this situation, the Prime
Minister has made those observations. In
such a situation when the State Govern-
ment is stating that no starvation deaths
have taken place, and the matter has
been referred to the Human Rights Com-
mission, what should the Central Govern-
ment do? (Interruptions) The living wages
have not been paid, a large number of
people have migrated from Orissa to
other places. There have been a number
of starvation deaths. When there is a
complete breakdown of the constitutional
machinery ‘in the State, what should the
Central Government do? I request the
Cetitral Government to call for a report
from the Governor under article 356 of
the Constitution of India.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Shrimati Jayanti Patnaik also wants to
seek clarifications. Shri V. Naray-
anasamy. Not present. Shri Ananta Sethi.

SHRI ANANTA SETHI (Orissa): Sir,
this is a very serious matter and we may
be given some more timc.

"THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
should put question only.
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SHRI ANANTA SETHI: Sir, 1 will
put questions only. The hon. Minister has
made the statement on 27th November,
1996 and we are seeking clarifications on
10th of December, 1996. In his state-
ment, the Minister has mentioned that a
Central team has visited Orissa from 17th
November, 1996 to 20th November, 1996
to make an assessment of the drought
situation and recommend necessary assist-
ance to the State Government of Orissa.
May 1 know whether this team has al-
ready submitted its detailed report? What
.are the recommendations of the Central
team and what action has been taken by
the Government in that respect? Have
the Government released some funds to
tackle the situation, as was promised by
them? During the visit of the hon. Prime
Minister to the worst affected areas in the
district of Bolangir, a declaration was
made by him that Rs. 50 crores worth of
assistance would be given to the State
Government of Orissa immediately to
tackle the situation. In the statement
itself, the hon. Minister has stated that
Rs. 30 crores have been released for
poverty alleviation and employment gen-
eration purposes. 1 would like to know
whether a sum of Rs. 30 crorcs was the
normal entitlement of the State that has
gone from the Centre to the State or was
it over and above the normal entitlement
that has been given by the Centre as
assistance to the State? In addition to
this, you have given Rs. 8 crores for
accelerated rural water supply program-
me. I would like to know whether you
have released Rs. 30 crores out of Rs. 50
crores or whether you are going to re-
lease Rs. 50 crores separately, as has

been promised by the hon. Prime
Minster.
THE VICE-CHAIRMAN (SHRI

TRILOKI NATH CHATURVEDI): The
Minister will give the latest figures.

SHRI ANANTA SETHI: What about
the balance amount? When will it be
released? Why has it not been released
till now when the Prime Minister as well
as the Agriculture Minister have visited
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the affected areas? When the Agricuiture
Minister visited that area, after making
on on-the-spot inspection, he has said
that the situation in Orissa, created by
the drought, was more serious than the
Andhra cyclone. The Agriculture Minis-
ter has himself said it. I would like to
point out that unless somebody goes
there and sees for himself the situation
that is existing there, he cannot say as to
what is going to happen in Orissa in the
coming months. The condition of the
people in the State is pitiable. So. the
assessment has to be made right now. It
would not be proper to assess the loss
after kharif harvest cutting is over. So, it
has to be assessed right now as to how
much loss has been suffered by the State
of Orissa. So, what is the assistance that
the Central Government is going to pro-
vide to the Government of Orissa for
tackling the situation arising out of the
drought?

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Thank you, Mr. Sethi,

SHRI ANANTA SETHI: The hon.
Member, Mr. Sanatan Bisi, has pointed
out...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
are not going to controvert...(Interrup-
tions)... No, I won’t allow a discussion; 1
am sorry.

SHRI ANANTA SETHI: Regarding
the Human Righs Commission, our hon.
Member has just mentioned...(Jnterrup-
tions)... I want to seek a clarification. It
is good that the Human Rights Commis-
sion is going to Orissa to inquire into the
starvation deaths. I do not know whether
the Human Rights Commission has re-
ceived any recommendations from the
Government. I want to know whether the
Government has exhausted all its means
of inquiring into the situation or whether
they don’t have faith in the Orissa Gov-
ernment, as consequence they have di-
rected the Human Rights Commission to
go and inquire into the starvation deaths.
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I want to know from the hon. Minister
how many cases the Government has
carlier referred to the Huoman Rights
Commission and why they could not get
concrete information from their own in-
vestigating agencies. They are referring -
the matter to the Human Rights Commis-
sion. Sir it is good that the Human Rights
Commission is inquiring into the matter
and things will be revealed in the days to
come when the inquiry report is made
available.

SHRI RAMACHANDRAN PILLAI
(Kerala): Mr. Vice-Chairman, Sir, the
Minister has admitted the seriousness. of
the situation in Orissa. Out of 30 dis-
tricts, 26 districts are affected by drought.
Of course, the neighbouring districts in
Madhya Pradesh —Bilaspur, Bastar,
Raipur--are also affected by the severe
drought. There are reports that about six
lakhs of people have migrated from the
drought-aftected districts to various other
parts of India and they are facing a lot of
difficulties; 1 do not want to go into the
details. There are also reports about star-
vation deaths and there are also reports
and complaints that the relief sent by the
Central Government and the relief or-
dered by the State Government is not
reaching the people. Therefore, 1 want to
know from the hon. Minister how we in
the Centre can ensure that fhe relief
allotted to those particular sections of the
drought-aifected people reaches them.
My second question is...(interruptions)...

SHRI ANANTA SETHI: Sir, the Gov-
ernment is ...(interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
have made your points. Let him speak.
...(Interruptions)... 1 am not permitting
you. ...(interruptions)... No debate. Let
him finish.

SHRI RAMACHANDRAN PILLAIL
My second question is this. As per the
present policy and arrangements, there
are two types of Relief Funds. One is the
Calamity Relief Fund and another is the
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National Fund for Calamity Relief. The
Calamity Relief Fund is applicable to all
States and money is allotted to all of
them. If the calamity is of a severe
nature, the State Government has to
apply to the Central Government for
treating the calamity as a calamity of
severe nature and for allocating funds to
them from the National Fund for Calami-
ty Relief. 1 want to know from the
Minister whether the State Government
has applied for treating the calamity as a
calamity of severe nature and for allocat-
ing funds to them from the National
Calamity Fund.

My third question is this. During the
last 25 years felling of trees is taking
place on a large scale and private distil-
leries are actually sabotaging the entire
ecology and that is also intensifying the
severity of the drought situation there. 1
want to know from the bon, Minister as
to how the Government is thinking of
tackling this problem on a permanent
basis. To protect the ecology of that
particular State, about two or three years
back there was a prohibition of private
distilleries. Now the present State Gov-
ernment has allowed it and on that basis
felling of trees is taking place on a large
scale which is also changing the ecology.
What are the measures which the Central
Government can take to protect the ecol-
ogy and to mitigate the adverse effects of
all these calamities? This is all that I want
to submit.

THE  VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): Shri
Vayalar Ravi. He is not there. Shrimati
Jayanti Patnaik. Please be brief.

SHRIMATI JAYANTI PATNAIK
(Orissa): Sir, this is a very serious situa-
tion and we havé been allowed to seck
clarifications after so many days.There-
fore, at the outset, I want to know this.
How many days after a statemcnt is made
by the Minister, should the clarifications
take placc? I want to know this because
clarifications are given by the Ministers
on the same day when they make a
statcment. Today on the shortage of
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wheat and on the rise in the price of
wheat, the Minister of Food had given a
statement and the clarifications were
sought immediately. The other day also
the Minister of External Affairs made a
statement and the clarifications were
sought immediately. As regards Andhra
cyclone, it was discussed immediately af-
ter the incident. Now you are saying that
this is a serious situation. And you just
want to go on and finish it soon!

THE  VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Mrs. Jayanti Patnaik, I would like to
assure you that as far as I am concerned,
I am prepared to sit till 8 o‘clock. I have
to seek the permission of the House
because there are other Members. There
are three or four important Special Men-
tions also. They are also equally impor-
tant. There are 14 persons to seek clarifi-
cations. That is why you have to be brief.
It is not a debate. If you want a debate,
you please request the Chairman and 1
will convey the sense of the House.

SHRIMATI JAYANTI PATNAIK:
The hon. Mimister has said that this is
more serious than the cyclone ravage that
occurred in Andhra Pradesh.

THE  VICE-CHAIRMAN (SHRI
TRILOKINATH CHATURVEDI): That
is why he wants to reply to the clarifica-
tions sought by the Members. He will
clarify the position. The Minister has not
been able to clarify earlier because there
were a number of intervening things.
Please go ahead and finish it. You only
seek clarifications, No speech, please.

THE VICE-CHAIRMAN (Shri Triloki
Nath Chaturvedi): Mr. Singla is not
there. Mr. Govindram Miri.
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mem, ¥ wed W gEw Fen anar § @
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R @ & @3 et W A Froed ¥ R and
o ok W Wy & fo = werma # 22 I
¥, ¥ e wree § PR 9w we @R 3 100
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DR. GOPALRAO VITHALRAO
PATIL (Maharashtra): Sir, there is no
fund for calamity relicf and drought re-
licf. In fact, it is the Five Ycar Plan
Fund. So, 1 want to know how much
amount was given to the Statc Govern-
ment for this calamity and drought relicf
other than the amount which was given
under the JRY and many other rclicf
measures. This is my first question. The
State Government says that it has not
received any fund.

Sccondly, all these deaths arc taken as
a blot on the administration, and, there-
fore, each and every Government dcnies
that thcre are any starvation decaths.
These deaths were, in fact, due to indi-
rect reasons, i.e. under-nutrition and mal-
nutrition. Sir, 1 want to know whc'thc_r
the Government has comec across any
cases of blindness in children duc to
deficiency of vitamin-A. Various ingre-
dients arc deficient in food and their
effects are also many. Due to starvation,
their growth is affected. eyesight is lost
and they become blind. Have you comt
across any such cases duc to starvation?
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Thirdly, there was apathy on the part
of the Government of Orissa because the
fact that therc was failure of monsoon
and a large tracts of land in the Statc was
affccted by drought was known in July or
August. But, the State Government was
not at all active till it was gheraocd and a
dharna was organiscd outsidc the State
Assembly. Only then the Statc Govern-
ment woke up. Even today, I would like
to know how many emecrgency centrcs
has the Government opencd there and
whether they are adequate to the nceds
of the people there.

Sir, this arca is alrcady notorious in the
whole world because the KBK —
Kalanhandi, Bolangir and Koraput —
area is always a drought-pronc arca. Sir,
many Prime Ministers and dignitaries vis-
ited this area and made it a point to scc
that various poverfy alleviation program-
mes are implemented there. They wanted
to highlight thcse programmes by giving
some aid to such arcas, and ecven today
one of the places is the Bolangir district,
Sir, ncither thc Statc Government nor
the Central Government has done any-
thing in the last twenty years 1o save
these three districts from drought. 1 want
to know what long-term and short-term
mecasures thc Government is going to
take so that these people’s miserics arc
alleviated. Sir, these are my questions.

sft va-wa- st (fagr): swaa-
oy ueEd, §E ARl A 27 i ¥ aT
o ¥ 3@ ¥ @ ¥ frew ¥ wga fawa s
wn } 1 7 frafs ® aae fofr ¥ e 2w
% i vva gas, ¥ > Wi ok B T
TR A MR A I 2 T A A DY
AR i St ot W ¥ @ ae ¥ ww
g § 5 0 P s w1 OoRifee TR
2 =fed | T Ty S T e Ofee
T ¥4 A T Puen ¥ w | vlE W
A @ za oW ¥, 7 B ofe ¥R ) FOwRR,
dremfR 3k P o W ¥ — W why
F T @, T A W T A, TG =@
o 7 T B, wgfe v @ T B — 9%
Toq @) T e | I O W uea @ R
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T FE SR g0 2 # o m o F@
gd %1 3EF A A it g @ ¥ s I
FR YA 2, W wd A O # IS
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} o IEF T Y wwR 99 W@ B2
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= w3, B A e ¥ oW I
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A qg=n 3N W GA RN TEE@ @ 3 F@
fif @) Aae A g wwE § g D See TEA
TR @ TR A o w9 I AR I IFF
T A D Faa Free N A e Y g e
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g T e ¥ sgge @ wod s
FH w00 &R ym 4 w9n & fou W Ww
frn AN | @ TR A Wa B A A g
S FWrifrrva % fou 98 e ¥ T ww Ow
I ¥ fF aE Tk fa9m SEE a9 S m
| W E F F e 9w § S e dW
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a1 o7 3R s R, ge den A8 S g U
s TR T R 3w W wehfRRa
Thfmie o 3 A @ 21 R garE, wwe
T R ) oa af oF o Hwe ¥ e
gz IR s mrvem wm gw 7 wEe T @
2, oM 6 wEM, 7 WE S W fEer @
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# JEWE A % fog W TR Fen & g
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gy g W & R W W wE W W
St frar 31 & T Ry [ T R Wy
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m, & sl eruEt W F Sl A oF fad
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e (AT
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TN T 9% e AN SN TH-UF wH
F I ¥ 2 ¥ v wxa @ shoew W
T B BR Rred o arsa AR fE Rl 9 S
q@ @ T ¥ ok 7 e W Qo 3
o U8, el ud aR wed & ¥ yu W@ A
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ane & 5 W e @ w3 2 R =R
fr 38 U oy Ifwa 356 RA W S W
FFR #® m Ffm @ de W
... (Taas)

IqAUTAS: 36 2, R T, 3| IR o
¥ df ... (wmmaR) fafg St @ T
... (aam)

it wRER fan: snffse 356 & mariide #
derelt & o B, S AR ? F@ W T AM
I ¥ L (EEEm)

o warem fafa: § s won wea g
.o (THEET) :

IqQUrEY: TR UED FIEE T N
dm ... (wmar) fBfe o, foafwe stow
we W T | N ... (STEur)

SHRI CHATURANAN MISHRA: Sir,
1 am not standing hcre to scek

clarifications. ...(Imerruptions)... 1 am
giving clarifications sought by Members.

¥ a9 facga AT wEEA ¥, T2 /R
am 76 2 ¥ g B werifew o7 W [
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FoER A Rl w7 &) 3w W FRk o
g0 R W A wE T T3eE T A WS
fem | 3va 3 39 FB Y, 9 IHEER TS TS
#F s T T TE W ... (AEE)
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ang R ¥
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& 2 e fe wam md & T YW I
TR fefeae sl ol fefigae & fom & s @
am o, el ¥ so Trw, el & 25 o, 9%
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100 #g w9 & for)
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Mg A2 A iy o BN A Iw Y A
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FEW A af ¥ M A SfFum, g W
#, aFw & a9 ¥ gEU W W W R
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foram frmr ¥ el e W WA T W fEn
Fom fF 38 GIEn @ ' R G TE W o
o wf & s R a9 s @fag ) v oR
ol afs = T B 'R oW 9ol =
Fdea 3, 9% ¥9 B o T o & W
fr 70 e BN S sl gR S R, R e
M ¥, 3T Heg FA & | v a A 9
X 3l yu fadfy = gaaen @M wt ek
9 @1 A wt ey il g o= @ @
T AT AT HW

THE VICE CHAIRMAN (SANA-
TAN BISI): Thank vou, Mr. Minister.
....{Interruptions).... No further clarifica-
tions. We now take up Special Mentions.
Members have becen waiting for it for a
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long time. Shrimati Anandiben Jethabhai
Patel. The hon. Member is not present.

Shri Lakkhiram Agarwal.

SPECIAL MENTIONS

Need to Create Separate State of Chhattis-
garh

ot wad e ymE (YW W2E): IqE-

oy Y, § A9y WY % o9we % 39
§F W A A AEA € I B & w4
# oot & e W W Al sfiww
FTgfaa wfa ot srqgfua SFenfa = ¥1 39
Wﬁ@ﬁﬁlm,aﬂm,‘fﬁqﬁ:am
e TG W BN & NS R TSR ¥ 50
el ae i g8 3o 9 faww & fag seua
w 2, fFw ¥ faw asw @ ¥ o w9y
= T A a3 gES O aw 39 AN F
At ¥ % wim vee @ @ fF odes oA
# 99 aF e fmin 98 @ 99 9% 3w
frrg O o ) Sumwaw oRien, ¥ e
aed & B oA & 9y Rl TR @ Am
T fem S seETe Ao gfs & W
agr &% 1 9 Ry 9N 39 B wgEd "% T
¥ W T H e P SEeg ¥ ¥ ol o e
FE # Fu wfer o ¥R H }) Of D
Fg F e ¥ e 9% TR F W vy
F e o # T 9e wR A % M ¥
Sefy Afew Sgda G F9va 3 39 g
¥ W YR ww F A W =g i ges
T e e

ISy qEEd, T YRR ¥ FeT aed §
i etz ¥ = YR S H W o @
g o 3R s yEgd yum ofE 3 o W
w4 ot i ote 2w ¥ ewE T3 AW am A
e A wefgsn @ St F=@fF \R 2w
¥ faereq Yol Tew walfus s 23 Fen @)
5@ ¥ W2 wEn 9s@ ® fF A F qU WA
¥ o W 15 9 A MU AT TE W R
=g 7€ gan ok faerag ¥ W W = T
11 T NR ¥ IgEay meed, ¥ @y o
e AEA ¥ 5 @ W N wwm ¢ IR
Rel @l g TR W MY R W W@ R

[RAJYA SABHA]
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g # o whdy W s W | wEd O
o e #, aTyeIe w9 ¥ uF faeeht
oy A2 vd 3, wafE SR @ 97 g
FOEH] ST AIfEq o0 | IuEARE §REd, $H
v B 7% o FEw awa § B dim o s
aga 9 @ sl A fwel R )1 e 3
f A Wy R faeeh @t @ fase
ZTES ¥ = T F Led=y wg R H1 23
F Ol W W R o We aWE w e
oHaTE F A B gEe S, U
a8 =Ed & fF 38 @ w0z A JEE @ 8 I
% e v=a uifyg 38 @, 9% fawm & o
08 @ wEwa W | ITEAa HEEa, 33 9m R
fr weiamg Tsa = oo S @ #s w
s ®, #§ SR =@ W B wmE s
gl S % femy 900 farcindizr wEn g @
a8 W UH-UF fAen TN a3 8, W s A
2 9% IS Tog § W a/g ') faen § | wR-
S A Q-] 4@, e-er @ freii g ¥ 5
qga R FA W s @ v N wEd g
TR ® Y FEW 3w 3 fau gw W
feum w1 | asas Q4 TEE 9H @ 9 8
fr oiETg # Toa e fte @ 29 T R
7 odtamg TS5 w atem fmten fem o

sit ToEe: (W wEw) A R arer-aad
T wEg WO g
6.00 P.M.

sf mfa=mm it (v w12 sumsnay
gRea, it e SR St ¥ R WM 3o
sHETE @ Tsa @R, F@ w8 B S A9 B
= F= 3R faemE R B wR S #@ we
FF A, N w B AN wwg @ g AR
S T A € A FEw amwew § fF FdA
WER ¥ S waR G § 390 e avE W
el ford) N ITCWS T &4 3 Owon & o
sk & ya m fF wetwe TG @A & T
il & wet = @ & AT and o 7w FE A
g 31 T TE e @ @ ¥ oIk fawm W
x5 w=d T @ o ¥ a1 oAEE R A ww B
4. 9% DHETE W WA 59 "iwa Il fEm
S AW 9% FE & wEeedl W wmeE TW
am, ox 3= B ¥



